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BHIWBB W E S H  ACTS, ORDINANCES AND 
l B m u T I O N S ,  m., 

The following A c t  of the Andh-a Pradesh 
Legislative Assembly received the assent of 
the Governor on the  16th November, 1990 and 
the s a i d  assent I s  hereby first published on 
the 19th ~overnber , 1990 in the Andhra Pradesh 
Gazette for general information. 

ACT HO. 23 OF 1990. 

An A c t  fur ther  to amend the Andhra Pradesh 
Sugarcane (Regulation of supply and purchase ) 
Act, 1961. 

BE it enacted by the Legislative Assembly 
of t h e  S t a t e  of Andhra Pradesh in the forty- 
f irst  year of the Republic of .India as 
f0u0~6 : - 





'IEE ANDHRA PRADESR SUGARCANE 
(J3EGZIZATION OF SUPPLY AND PURCISASE) 

(AMENDMENT Am, 19%. 

ACT No. 10 OF 1995' 

[ 10th Feb, 1994 

An Act furthsr to amend ih3 Andhra Pradesh Sugarcane 
(RoguIation of Supply and Purchaso) Act, 1961. 

Bc i t  enacted by the Legislative Assembly of t h e  Stato of 
Andhra Pradosh in tho Forty-sixth Yoar at the Ropublic of 
Indie, as tollows :- 

1, (1) This Act may bo called the Andhra Przdesh Sugarcane short titIe 

(Regulation 01 Supply and Purchaso) (Amendment) Act, 1995 ;;zztyCn- 

(2) It shsll be docmed to havo corns, into forcc with effect 
from th: 6th January, 1995 

2. In the Andhra Pradezh Sugarcane (Regulation of Supply Amendment 
snd Purchase) Act. 1961. in sub-section (1) of section 21, for ;tygE7 2: 
ths words "thirty rup=osP', to th4 ~ v o ~ d s  one hundred rupecs" 1961. 

; shall b, sub;tiIutf-d. 

3. The Andbxa Piadosb Sugarczno (Regulation of Supp!y RepcaI of 
one Purckase) (Amzndmont) Ordinance, 1995 is horoby 

' rcpoaled. 

- 
*Rccciwd thc assent of t hc Governor on 91h Fcb 1995 for strife- ; 

mcnt Objects & Reasons, Please SCC thr, Andhnt Pradesh Go:rrre, Par1 IY-A, 
EXtraoM:r:uy,dalc I%-1-1995 nl P:.ge 3. 



ANDRRA PRADESR ACTS,  ORDINANCES AND 
REGULATIONS EEe. 

The f o l l o w i n g ~ c t o f t h e  Andhra Pradesh 
Legislative Assembly received the +ssent 
of t h e  Governor on the 20th April, 2000 
and t h e  s a i d  assent is he reby  first 
published on t h e  22ndApri1 ,  2000 in t b ~  
Andhra Pradesh Gaze t te  for . general 
informakios:- 

ACT KO.' G OF 2000 
AN ACT PURTBm 1'0 APIEND TlZE M D m -  

PRMESB . SUGARCANE (REGULRTIQ?< OP 
SIIPPLiY AND PURCMSE) ACT, 196i, 

Be it enacted by the L e g i s l a t i v e  
Assembly of t h e  State of Andhra Pradesh 
in the Fifty-first Year of t h e  Republic 
of India as follows:- 

1391 



.Short  tr- 1. (11 ' This Act mdy be called €he 
and Andhra Pradesh Sugarcane (Regulat ion of- 
,,&,-tl supply and Purchase) l~mendment) A o t i  

2 0 0 0 .  

' ( 2 )  It shall be deemed to have come 
into force'on the 27th ~ecenber, 1999. 

Amendment 2 .  -in . t h e  Andhra Pradesh Sugarcane 
of ( R e g u l a t i o n  of S u p p l y  and Purchase) Act, 

1. 1 for -clause (a) i n  sub-sectian 
A.P.  A C ~  XLV. ( 3 - D )  of section 21, the following 
of 1961. clause shall be substituted, namely:- 

" ( a ]  sub-sections ( 4 )  2nd (5) s h a l l  
apply From the d a t e  of .purchase of 
sugarcane f r o m  t h e  

? . c ~ ~ i i  3 .  The Anehra P r a a r s h - -  Sugarcane 
"f O i w c e  ( R e g u l a t i o n  of Supply and Purchese) 
Ho- 7 of 1993- ( ~ n e n d m e n t  ) Ozdinance,  3.999 i s  hereby 

repealed. 

G.  E=~vANI PAPAS17-U2 
Secretzry  to G o v e r n m e n t ,  

Lsgj.slative A f f a i r s  & 3cst ice,  
Lavr Uepartmrnat. 



The Hon'ble Suprerpe Caurt' in its Judg-t dated 
28-4-1999 in C i a  Appeal ~0.903/~4 m e d  bg Wa.v.v.S. Sugare 
have observed thut intereat c a  be levied and charged un 
delayed payments of tar otdy ff the statute- is having 
substantive pxovrsion I n  this behal f .  89 there i s  no 
provision in the Andhra Pradesh Sugarcane (hgubtion of 
Supply and Purchase) Act, 1961, t o  l e q  i n t e r e s t  ma the 
delayed payment of tax,  the  G o v e h n t  have deci&d to 
c o l l e c t  interest on delayed payment of purchase tax by yay 
of suitably amending section 21 of the A.P. S u g a r r .  
(Regulation of Supply and Purchaee) Act, 1961 in tune with 
the'fudgement a£ the  Supreme Court. 

2. Ae the Legislative Assembly uas nof t h e n  In aession 
and i t  has 'been decided t o  give affect t o  the almve decision 
immediately, the Andhra Pradesh Suga~caae-(Regulation of 
Supply and Furchase) (Aigendment) Ordinance, 1999 (bdhra 
Pradesh Ordiwnce No.7 of 1994) Ims been promulgated by the 
governor or. the  24th Decembzr, 1999. , 

3 .  This bill seeks t o  replace the  said Orbinance. 

E. PEDDI F D Y ,  
dinister fo r  Tourism & Sugar 
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